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PRIVATE MEMBERS RESOLUTION
(i) Re: Implementation of policies and programmes for S.C./S.T. etc.

Title: Further discussion on the resolution on implementation of policies and programmes for SC/ST, etc. moved by
Shri Ramdas Athawale on 25.4.2003 (Resolution withdrawn)

MR. DEPUTY-SPEAKER: Before further discussion on the Resolution regarding implementation of policies and
programmes for Scheduled Castes and Scheduled Tribes, etc. moved by Shri Ram Das Athawale is resumed, |
have to mention that 2 hours 53 minutes have been taken on this Resolution. The time allotted for discussion on
this Resolution has already been exhausted. The concerned Minister who was on his legs has to resume his
intervention now. Thereafter the mover has the right of reply. The House may consider whether to extend the time
for further discussion on the Resolution.

Is it the pleasure of the House that the time for this Resolution be extended by 15 minutes?
SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The time is extended by 15 minutes. So, the hon. Minister may resume his intervention
now.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): Mr. Deputy-Speaker, Sir, the learned Members
of this august House may consider extending time for discussion on the Sixth Schedule to the Constitution
(Amendment) Bill, 2003.

MR. DEPUTY-SPEAKER: Shri Sansuma Khunggur Bwiswmuthiary, you are a senior Member, we have already
taken Private Members' Business which | just mentioned now. The hon. Minister is now again on his legs.

DR. V. SAROJA (RASIPURAM): Mr. Deputy-Speaker, Sir, last time the discussion was not concluded and | was
speaking at that time. | may be given one or two minutes to conclude my speech. It is not concluded.

MR. DEPUTY-SPEAKER: No, the hon. Minister was on his legs. The hon. Minister did not conclude his
intervention.

DR. V. SAROJA: Sir, after his reply, | may be allowed to put one or two supplementaries.

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (DR. SATYANARAYAN JATIYA): It will be
welcome....(Interruptions)
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MR. DEPUTY-SPEAKER: The time allotted for this Resolution is already over. We may extend the time, for this
Resolution, by 15 minutes. Is it the pleasure of the House to extend the time on this Resolution by 15 minutes?

SEVERAL HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: All right. The time on this Resolution is extended by 15 minutes.
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MR. DEPUTY-SPEAKER: Dr. V. Saroja, from the record | found that you have already spoken on this.
DR. V. SAROJA: Sir, | will give only one suggestion.

MR. DEPUTY-SPEAKER: After the Minister has spoken, only the Mover of the Resolution can speak. This is a
deviation from the established convention. As a special case | will permit you for a minute.

...(Interruptions)



SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, can | make certain suggestions to the hon. Minister in
connection with this very particular issue? ...(Interruptions)

DR. V. SAROJA : Hon. Deputy-Speaker, Sir, thank you very much for allowing me to give a suggestion.

After passing the Seventy-third Amendment Bill, out of 34 lakh elected representatives, we have elected 10 lakh
women representatives, 3.64 lakh Scheduled Caste representatives and 2.59 lakh Scheduled Tribe
representatives.

| would like to say that in Tamil Nadu, we have formed the male Self-Help Groups, and we are also forming
economic-oriented schemes. Through the Scheduled Caste and Scheduled Tribe Finance Corporation, we are
trying to focus our attention on these depressed groups. So, | would like to ask the Minister whether he would come
up with concrete and specific economic-oriented programmes so that we will not only be empowering the male Self-
Help Groups economically, but also we can find a solution to the problem of educated unemployed youth of the
Scheduled Caste and Scheduled Tribe communities. This is one suggestion that | wanted to make. Sir, you can
even involve all the elected representatives, the concerned MPs and the MLAs so that we will really do some justice
to this community.

My second suggestion is that in Tamil Nadu, during 1994, a novel scheme was launched from the Special
Component Plan for the Scheduled Caste and Scheduled Tribe people. Rs.130 crore loan was raised from the
Tamil Nadu Industrial Investment Corporation. In that, 41 per cent of the money is to be paid towards import duty
charges by the Scheduled Caste and Scheduled Tribe entrepreneurs under this novel scheme. This is the only one
scheme in India to empower the economically depressed people. They have written to the hon. Prime Minister also.
I would submit this copy to him for giving concession. Kindly look into this matter and do justice. | urge upon the
hon. Minister to have the same scheme in all the States so that it really yields the fruits. Both the Scheduled Caste
and Scheduled Tribe Commission and the Standing Committee visited this place at Tripur in Coimbatore district.
They are much satisfied. | would request that the same scheme could be extended to all the States of India.

MR. DEPUTY-SPEAKER: As a special case, | am allowing you. Otherwise, we are deviating from the established
convention.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, actually | have been observing through some newspapers
that a very dangerous law is being imposed upon the Scheduled Caste and Scheduled Tribe people in regard to
contesting the Panchayat elections. This condition has been recently confirmed even by the Supreme Court of
India. The Supreme Court of India's latest order is that if a candidate is having more than two children, then that
candidate cannot contest the election even if it is for Panchayat. This sort of restriction should be relaxed in the
case of the Scheduled Caste and Scheduled Tribe people because they are not having much population compared
to the population of the general category people. So, this relaxation should be there. This is my humble request to
the Government of India. Please honour this.
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MR. DEPUTY-SPEAKER: Shri Ramdas Athawale, how much more time would you require? We have to extend the
time accordingly.

st IHerE read [ TIgH qQisyl 3 Her T A€ (araw)

MR. DEPUTY-SPEAKER: Is it the pleasure of the House to extend the time allotted for this Resolution by fifteen
more minutes?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Yes, the time is extended by fifteen minutes.
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MR. CHAIRMAN : Shri Ramdas Athawale, are you withdrawing this resolution or not?
SHRI RAMDAS ATHAWALE : Sir, | want an assurance from the Minister and from you also.

MR. CHAIRMAN: The Chair will always assure you for the welfare of the people, particularly dalits, tribals and of
other weaker sections.
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MR. CHAIRMAN: You may ask only one clarification.
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MR. CHAIRMAN : Shri Ramdas Athawale, the Government will take all your suggestions with true letter and spirit.
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MR. CHAIRMAN : Is it the pleasure of the House that the Resolution moved by Shri Ramdas Athawale be
withdrawn?

The Resolution was, by leave, withdrawn.






